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/  CSNTRi-J. ADIUNIS'AR TRIBUNAL LUQCNOW BENCH LUCKNOW

ORIGINAL /-i?2LICATI0K NO: 5 0 1 /2 0 0 3 , 

this/ the 31st day o£ October 2003 .

wnrsT. MR. a .P .  ARYA FiEMBER(A)

Irsliad Ahmad^ aged about 46 years/ son of Late S r i  Baslii/ 

Ahmad, resident of Mainjan v illage / I'4ahmoodabad, Tehsil 

Mahmoodabad, D istrict  Sitapur .

. . . .Applicant.

BY ACF/OCATE SHRI M .P . RAO.,

VERSUS

1 .  U n i o n  o f  I n d i a ,  t h r o u g h  i t s  D i v i s i o n  M a n a g e r ,  

P e r s o n a l ,  H . E .  R a i l w a y ,  A s h o k  M i a r g ,  ^ ^ a z r a t g a n j .  

D i s t r i c t  L u d - c n o v / .  .

2 .  M a n d a l  R a i l  M a n a g e r  N o r t h  E a s t e r n  R a i l w a y  ( K a r r n i k ) ,

LUCl'OlOVI.

3 .  D i v i s i o n a l  R a i l w a y  M a n a g e r  ( S e f t y )  L u c k n o v / .

4 .  D i v i s i o n a l  S u p e r i n t e n d e n t  ( P e r s o n a l )  L u c k n o w .

. . . . R e s p o n d e n t s .

BY ADVOCATE ©HRI C .B . VERJ4A.

ORDER (ORAL)

aS P£R oHRl 3 . P . ARYA MEM3ER(a)

§ l ' j i e ; _ _ _ a p p l i 9 a n t  h a s - f i l e d  j : : h 4 ?  O r i g i n a l  A p p l i c a t i o n

i



-2-

against the seniority list of casual labour issued by 

Letter No. E /l l /227 /A v a jee/Parichalan dated 20 .1 .2003  

issued on 5 .8 .2003  by Respondent No. 2 for the screening 

test, 2003. The name of the applicant is not included 

in the list . Applicant has also made a representation 

on 20 .8 .2003  before €he opposite party No. 2 for 

including the name of applicant in list of casual; 

labour. Same is has still  pending for decision.

2. Upon hearing counsel of both the parties, the

O .A . is disposed of at the admission stage with the 

direction to the respondent No. 2 to decide the pending 

representation in accordance with the rules and 

instructions applicable in this regard, by passing a 

speaking order within a period of one month under 

intimation to the applicant. Counsel for the applicant 

is directed to submit a copy of the representation 

alongwith copy of this order to respodent No. 2 and the 

same shall be disposed of by him in the time granted. 

The O .A . is disposed of accordingly. No costs.

MEMBER(A)
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